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Allahabad : Lated this j5th day of Uctoper, ]ggg
Urigingl Application Nop, 1094 of 1993

Hon'ple iirp, S, leyal, A.M,

th' hl e ‘u“: SI L(.. ﬂ”l aﬂd II J .JH.

Sri Kant Misra 5/0 Vindhyachal Misrg
R/0 Ghusari Misra P,U, Padsri Bazar,
MUstt. leorig at present posted

as Fitter Khazlasi Loco Sheg Chhapara
Kutchehari, N, Lk, ailway, Ustrict
Chhapara, Bihar,

|

Unia .

LSz bis: Tripathi/.;riHS l'ripathi,acjvﬂcates)

. 8 S ee & o leplicant

Versus
i Union of Ingiga through
L yisicng] Rallway Nianager, Varanasi,
2% Ihe Geiiergl Mahager, N, E, ﬂailway’
GOrakhpur,
3% lhe Lvisional Mecpanical Engineer,

N, L, Hailway, Varanasi‘

4, Ihe Loco [desel lnstructor, o, E, Railway,
Varanasi, the Enquiry Ufficer,
(Sri AK Gaur, Advoc gte)

* ©° e o .REsponaentS

CRUER(Oxr 51)
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This application has peen flled under section jg
°f the Administrative Iripuna]s ACT, 1985, seeking a
Nnumper of reliefs which are meni:i Oned below:.
(1) . 5 direction to sel ssiye the dﬁ_sc.iplinary

proceedings pending against the applicant

slnce 1983,
(11} to reinstyte the applicant on his original post

2 n e
been continued in his Service a4 to which he is
A

QTL (1449t promote the applicant treating him as havi ng
\
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entitlea for promotion ynger law,

(1v) payment of salary alongwith other penefits 1i ke
bOnus etc, admissible under 1aw,

(v) Allotment of resigentiga] quarter to the applicant
to which he may be entitleq,

(Vi) dissue orgers TegaTdlng payment of entire ponus alnd |
revised salary ang other émolumentls ,s adnissiple
10 law from 1983 till today,

2. The ¢yse of the applicant is thzt he wgas

appolnted in the kastern ﬂailway, Calcutts in 1954

as a Fltler_Khalasi and was transferreqg to N, £, dailway

alld was posteqd at Katni, dstrict Leoris W.& f, 19-7-1971.

The applicant was dismissed from service on 6~2-1984

on the basis of disciplinary inquiry starteg againgt

Mm afd he filed an UA pefore the Iribunal being

Cclaim peti tion. no, 1363 of 1986, wihich was allowed on

30-10-1986, The applicant Cchjllenged the U4 before the

Apex Lourt for getting the salary for the intervening

perioq, which has peen converted into a long lezge, His

SLP was dismissed snd the Aallway Lepartment was allowed

to hold a fresh lnqulry,

30 I1n the light of the above background, the 1nguiry

has peen dropped by the orger gteq 21424 July, 1997,

Ihe claim of the applicant gfter dropping of the

inaguiry ought to pe Consldereq,

5, Argumentls of sri P, s, fripathi, counsel for the

applicant ang sri Ak Gaur, counsel for the ®mspongents

Nave been heard gng pleadings on fecord ngve been

taken on ifnto accouynt,

6, Learned coynse] for the ®spongents Nas mentioneg

thgt the applicant hags since SUperannuated w, e, f,

30-4-1994, In the light of his background, relief nog,

l, 2, 3, 4, 5 and 6 have becoge mnaqmlsslble The

only issue which remalns is t, consider the applicant
hano

to’{c ontinuelin service Wee, f, 6.2.1984, He was
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in the cjdre of Fitter;Khalasi at that time, He has to
be consi dered for promotion to various posts for which
his juniors were consi dered aflg orders régarding his

c‘L}I{'{ S e di [.q-u,_,;y-.',-{,r .,“,\,t-ch ' [\..'_ i€ -;Du«wl .{L\.LL;&J i
promotion passedi lf he is entjt ed to promotion,

financial penefit if afly accruing to hip on zecoynt of

hisg eligibility for such promoti ong shall be sllowed
to him,

6% in cONsequence the I espongents gre directeqg to
consiacer the applicgnt for promotions to which he may have
beéeén entitled during the period of service ang to which
he has to pe considereq on account of gropping of the
Qiscipliﬂary prOGEEdings agalnst him zng grant him

fingncigl pene fitsg from the date he isg foung fit for

promotion to higher posty till his retirement,

78 This shall be complied with within 3 perioqg of

four months froy the date of commumicgtion Of thig

orger , Ihere shall pe no Orger as to costs,

At e

emper (J) Member (4)
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